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CNR No. DLCT01-000168-2015 o
SC No. 39/2021 7 i
FIR No. 20/2015 f

PS Kamla Market
“ Uls 302/396/412/34 IPC & 25/27 Arms Act
: State Vs. Tehsin @ Kevda & Ors. ’
04/10/2021 L
File taken up today on the pail application u/s. 439 Cr.P.C. of ..
accused Anis @ Dupatte Wala for grant of regular bail. W |
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(Proceeding of the matter has been conducted physically in terms
of circular No. 1366/2974-671/DJ/(HQ)/Covid Lockdown/Physical Courts
Roster/2021 dated 29/09/2021 of Ld. District & Sessions Judge (HQ), Tis

Hazari Courts, Delhi)
(Physical Hearing) ( i';’!,
i
Present: Sh. Gyan Prakash Ray, Ld. Addl. P.P. for the State. %z"‘
Sh. Raj Kumar Saini, Ld. Legal Aid Counsel for the accused Anis @ J;
Dupatte Wala. v

By way of present order, this Court shall disposed of the bail
application u/s. 439 Cr.P.C. of the accused Anis @ Dupatte Wala for grant of

E
regular bail. }
Arguments have already been heard on the aforesaid bail application ‘t
of the accused Anis @ Dupatte Wala. Perused the material available on record. ‘
During the course of arguments on the aforesaid bail application, it
) 3 was submitted by counsel for the accused Anis @ Dupatte Wala that the present
bail application is the second regular bail application of the accused Anis @
Dupatte Wala and no other regular bail application of the accused Anis @ Dupatte
Wala is pending/decided by the Hon’ble Superior Courts. It was further submitted

that the accused has been falsely implicated in the present case and there is no

incriminating evidence against the accused and investigation in the present case has

already been completed and the accused is no more requife \fp\r the purpose & > R




T R

2

further investigation as charge-sheet has alrcady been filed in the present case. It
was further submitted that in the present casc, €y¢ witnesses/public witnesses have
already been examined. It was further submitted that in the present case, all material
witnesses have already been examined and only the police officials and other
officials witnesses remain to be examined. It was further submitted that one of the
eye witnesses i.e. PW-24 has turned hostile and he has not supported the case of the
prosecution. It was further submitted that in the present case, co-accused Tehsin @
Kevda was granted regular bail vide order dated 25/09/2020 passed by the Hon’ble
High Court of Delhi. It was further submitted that co-accused Arshad was also
granted regular bail vide order dated 16/01/2021 passed by the Ld. ASJ-04, Central
District, Tis Hazari Courts, Delhi. It was further submitted that co-accused Nadeem
@ Mona and Adil @ Shahzada were also granted regular bail vide orders dated
17/09/2021 passed by this Court. It was further submitted that the allegations
against the accused Tehsin @ Kevda, Arshad, Nadeem @ Mona and Adil @
Shahzada are almost similar in nature and regular bail be granted to the accused
Anis @ Dupatte Wala on the ground of parity. It was further submitted that
recovery has been falsely planted upon the accused. It was further submitted that the
present matter is at the stage of prosecution evidence and in view of the present
Covid-19 pandemic situation, the trial will take considerable time. It was further
submitted that whenever interim bail was granted to the accused, he never misused
the same. It was further submitted that accused is in J/C since 12/01/2015. It was
further submitted that bail be granted to accused and accused shall be abide by all

terms and conditions imposed by this court.

During the course of arguments, it was submitted by Addl. P.P. for the

State that the allegations against the accused are serious in nature and accused can

abscond, if the bail is granted to the accused. It was further submitted that first
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